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In the Jharkhand High Court
Case No : Bail Application No. 2881 Of 2024

Md. Raja @ Raja @ Md. Rahmat @ Rahmat @ Raja Khan APPELLANT
Vs
State Of Jharkhand RESPONDENT

Date of Decision : 03-05-2024

Acts Referred:
Indian Penal Code, 1860 — Section 363, 366, 379
Protection?Of?Children?From?Sexual?Offences?Act, 2012 — Section 4, 6

Citation : (2024) 05 JH CK 0005
Hon'ble Judges : Ambuj Nath, ]
Bench : Single Bench

Advocate : Anurag Kashyap, Lily Sahay

Final Decision : Dismissed

Judgement

Ambuj Nath, J
1. Heard the parties.

2. Petitioner has been made accused in connection with Special POCSO Case No.
07 of 2023 arising out of Mango (Olidih) P.S. Case No. 354 of 2022 for the
offences registered under sections 363/366-A/379 of the Indian Penal Code and
section 4 and 6 of POCSO Act, pending in the court of learned Special Judge,
Exclusive POCSO Court, Jamshedpur.

3. Petitioner is alleged to have kidnapped the victim. He took her to his house,
kept her for four days and repeatedly sexually assaulted her.

4. Statement of the victim has been recorded during the trial and she has given
contesting evidence.

5. Considering the aforesaid facts, I am not inclined to enlarge the petitioner on
bail. Accordingly, his prayer for bail stands rejected.

Learned Trial Court shall expedite the trial

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/md-raja-raja-md-rahmat-rahmat-raj... Page 1 of 1



